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6.ORDERDATED 24.4.2001. 
v __ •__'.-  ------- - 

Heatd Mr.S.C.Mohapatra,iearfled counsel 

\ on behalf of Shri J.K.Swaifl,leaCne1 counsel for the 

applicant and Mr.S.5.Jefla learned Additional standing 

Counsel appearing for the Respondents and have also 

perused the records. 

in this Original Application, the applicant has 

prayed for quashing the put off duty order dated  

10.4.2000 and to reinstatim in service. Respondents 

have filed counter and additional counter and the 

applicant 	has filed rejoinder.We have perus& the 

pleadings of the parties. 

The admitted position is that the applicant 

was working as EDspM,KUnia so under 	RajgangpUr 

SO when in order dated 10.4.2000 he was put off 

duty.It 	is also admitted position betreen the 

parties that 	the EDDA,Kutunia so 'had mis- 

appropri? ted an amount of Rs.1500/- in respect of a 

MOney order and another Rs.800/- in respect of  tW0  

recurring 	deposit amount.It is also admitted 

posit:On 	that the total amount of b. 2300/- 

has been recovered from tkiexx9va Shri i3ikram Lakra, 

who was working as EDDA .Respondents have taken 

the stand that as EDDA has 	nothing to do with the 

savings 	deposit account it is 	only Decause of the 

lapses on the 	part of the applicant the EDDA 

3.Lakra 	° isappropriat.4 the aoove amount. 

or these lapses on Lhe part of the aplicant, he 

has been put off duty in order dated 	10.4.2000. 

it is also admitted position that put off duty 

allowance was not sanctioned to him.In pursuance 

of our order dated 17•11.2000,Put off duty allJaflCe 

butit iS submittedbyiea1ed 
was sanctioned 
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counsel for the applicant that after piry4. 

of 90 days this amount is reauired to be increased 

but such increase has not been rnade,It is submitted 

also the admitted position bebneen the parties 

that even after passage of one year, charge_Met 

has not been issued to the applicant. Respondents 

have stated that after the applicant has been put 

off duty,the previous work relating to the applicant 

has to be verified and this is taking time and 

that is why charge-sheet has not been issued. We 

note that the Director General of Posts  in hi 

circular dated 26.7.19 gist of which has been 

printed at pages 59-60 of Swamy's compilation 

(7th edition) has directed that the proceedings 

against an ED agent should be completed within a 

period of 45 days and not within the period of 

120 days as fixed earlier.Learned counsel for the 

applicant has also drawn our attention to the 

DirectorGer'erel of Posts letter dated 19.4.1988 

and 	15.1.1988 gist of which has been printed at 

page-58 of swamy' s Compilation (7th edition) that 

cases of put off duty pending over morethan six 

months, should be brought to the notice of PMG 

or APMG for issuing appropriate oers.In this 

case admittedly,the misappropriation has been 

committed by somebody else I. e. by EDDA and money 

has been recovered from him. Because of the 

alleged lapses on the part of applicant nature of 

which is yet to be brought out and in respect of 

which there is no averment in the counter, the 

applicant has been placed under put off duty.As 

already morethan one yerhas passed and no charge-

sheet has been issued against him and even the 

nature of the lapse has also not been brought 
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wtkLs, it i s a fit case where the 5tmta 

Authorities should consider reinstating the 

applicant, we dirt that the applicant s1ud be 

reinstated within a period of 30 days from the 

date of receipt of a copy of this order. we decline 

the prayer of applicant for cruash:Lng the put off 

duty Order.we also make it clear that Once charges 

e - f ramed 	the  ResPOndents would be free to take 

j 	further action strictly in accDrdaflce with 

Rules. 

With the above ooservations and directions, 

the Original Application is disposel of.NO COStS, 

(G.NARASINHAH) 
MF113ER(iUDICIAL) 

KNM/CM. 
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